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 SHRIMATI  SHARDA  MUKERJEE
 (Ratnagiri  )  :  May  I  point  out......

 MR.  SPEAKER  :  I  am  not
 allow  any  debate  in  this.

 going  to

 2.36  hrs.
 PAPERS  LAID  ON  THE  TABLE

 ANNUAL  REPORT  OF  THE  INDIAN  SCHOOL  OF
 MINES

 THE  MINISTER  OF  EDUCATION
 AND  YOUTH  SERVICES  (DR.  V.K.R.V.
 RAO)  :  I  beg  to  lay  on  the  Table  a  copy  of
 the  Annual  Report  of  the  Indian  School
 of  Mines,  Dhanbad  for  the  period  Ist  July
 967  to  3lst  March  1968.  [Placed  in
 Library.  See  No.  LT-2237/69]

 SHRI  LOBO,  PRABHU  (Udipi)  :  Sir,
 I  want  to  draw  your  attention  to  one  point.
 This  Report  relates  to  the  year  ending  March
 1968.  This  has  come  before  the  House
 after  20  months.  It  is  as  cold  as  mutton.
 So,  I  would  like  to  have  an  assurance  from
 the  Minister  that  such  delays  will  not  recur.

 SHRI  S.  K.  TAPURIAH  (Pali)  :  Sir,
 you  should  ask  for  his  explanation  for  the
 delay

 MR.  SPEAKER :  Is  he  raising  a  discus-
 sion  ?

 SHRI  RANGA  (Shrikakulam)  :
 The  usual  practice  is  that  we  raise  such
 objection  when  papers  are  being  laid  and  it
 is  for  the  Chair  to  direct  them  not  to  cause
 delays.  There  are  many  instances  where
 delay  has  taken  place  and  that  is  why,  Sir,
 I  wrote  to  you  a  letter,  drawing  your  atten-
 tion  to  this.

 MR.  SPEAKER:  The  Minister  should
 ensure  that  no  such  delay  takcs  place.

 AIRCRAFT  (FIFTH  AMENDMENT)  RULES
 THE  MINISTER  OF  TOURISM  AND

 CIVIL  AVIATION  (DR.  KARAN
 SINGH)  :  I  beg  to  lay  onthe  Table  a  copy
 of  the  Aircraft  (Fifth  amendment)  Rules,
 1969,  published  in  Notification  No.  G.S.  R.
 2379  in  Gazette  of  India  dated  thé  llth
 October,  1969,  under  section  4A  of  the
 Aircraft  Act,  934  together  with  an  cxplana-
 tory  note.  [Placed  in  Library.  See  No.
 LT-2238/69]
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 REPORT  AND  CERTIFIED  ACCOUNTS  OF
 SHIPPING  DEVELOPMENT  FUND  COMMITTEE

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  SHIPPING  AND

 TRANSPORT  (SHRI  RAGHU  RAMAITAH):
 I  beg  to  lay  on  the  Table  a  copy  of  the
 Report  and  Certified  Accounts  (Hindi  and
 English  versions)  of  the  Shipping  Develop-
 ment  Fund  Committee  for  the  year  ‘1967-68,
 together  with  the  Audit  Report  thereon,
 under  sub-section  (6)  of  section  6  of  the
 Merchant  Shipping  Act,  1958.  [Placed  in
 Library.  See  No.  LT-2239/69].

 NOTIFICATIONS  UNDER  ALL  INDIA  SERVICES
 ACT

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 VIDYA  CHARAN  SHUKLA)  :  I  beg  to
 lay  on  the  Table:

 (J)  A  copy  each  of  the  following  Noti-
 fications  under  sub-section  (2)  of
 section  3  of  the  All  India  Services
 Act,  ‘1951:

 (i)  The  Iudian  Administrative
 Service  (Fixation  of  Cadre
 Strength)  Fourth  Amendment
 Regulations,  1969,  published  in
 Notification  No.  G.  5.  R.  884
 in  Gazette  of  India  dated  the
 9th  August,  1969.

 (ii)  The  Seventh  Amendment  of
 969  to  the  Indian  Administra-
 tive  Service  (Pay)  Rules,
 1954,  published  in  Notification
 No.  6.  S.  R.  885  in  Gazette
 of  India  dated  the  9th  August,
 1969.

 (iii)  The  Indian  Administrative
 Service  (Fixation  of  Cadre
 (Fixation  of  Cadre  Strength)
 Eighth  Amendment  Regulations,
 1959,  published  in  Notification
 No.  6.  S.  R.  264  in  Gazette
 of  India  dated  the  5th
 November,  ‘1969.

 (iv)  The  Fifteenth  Amendment  of
 969  to  the  Indian  Administra-
 tive  Service  (Pay)  Rules,  1954,
 published  in  Notification  No.
 G.S.R.  26I5  in  Gazette  of
 India  dated  the  |S5th  Novem-
 ber,  1969.
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 [Shri  Vidya  Charan  Shukla]
 (2)  A  statement  showing  reasons  for

 delay  in  laying  the  Notifications
 mentioned  at  (i)  and  (ii)  of  item  (I)
 above.

 [Placed  in  Library.  See  No.  LT-2240/
 69].

 SHRI  S.  K.  TAPURIAH  :  In  this  case,
 a  statement  has  been  given  about  the  reasons
 for  the  delay.  The  same  thing  should  have
 been  done  by  Dr.  Rao  also.

 MESSAGES  FROM  RAJYA  SABHA

 SECRETARY  :  Sir,  I  have  to  report
 the  following  messages  received  from  the
 Secretary  of  Rajya  Sabha  :—

 (i)  “In  accordance  with  the  provisions
 of  rule  27  of  the  Rules  of  Pro-
 cedure  and  Conduct  of  Business
 in  the  Rajya  Sabha,  I  am  directed
 to  inform  the  Lok  Sabha  that  the
 Rajya  Sabha,  at  its  sitting  held
 on  the  2nd  December,  1969,  agreed
 without  any  amendment  to  the
 Oilfields  (Regulation  and  Develop-
 ment)  Amendment  Bill,  969,  which
 was  passed  by  the  Lok  Sabha  at
 its  sitting  held  on  the  l8th  Novem-
 ber,  969.°

 (ii)  “In  accordance  with  the  provi-
 sions  of  rule  127,  of  the  Rules
 of  Procedure  and  Conduct  of
 Business  in  the  Rajya  Sabha,  I
 am  directed  to  inform  the  Lok
 Sabha  that  the  Rajya  Sabha,  at
 its  sitting  held  on  the  3rd  December,
 1969,  agreed  without  any  amend-
 ment  to  the  Khuda  Bakhash  Oriental
 Public  Library  Bill,  960  which  was
 passed  by  the  Lok  Sabha  it  its
 sitting  held  on  the  I&8th  November,
 969”’.

 ASSENT  TO  BILL

 SECRETARY  :  Sir,  I  also  lay  on  the
 Table  the  Wakf  (Amendment)  Bill,  969
 passed  by  the  House  of  Parliament  during
 the  current  session  and  assented  to  since
 a  report  was  last  made  to  the  House  on
 on  the  I8th  November,  1969,

 DECEMBER  5,  969  22

 2.39  brs.

 BUSINESS  OF  THE  HOUSE

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS,  AND  SHIPPING
 AND  TRANSPORT  (SHRI  RAGHU
 RAMAIAH)  :  With  your  permission,  Sir, I  rise  to  announce  that  Government  Business
 in  this  House  during  the  week  commencing 8th  December,  1969,  will  consist  of  :-—

 (I)  Further  discussion  of  the  motion
 moved  by  the  Minister  of  Home
 Affairs  regarding  the  statement  on
 communal  situation  in  the  country.

 (2)  Further  consideration  and  Passing of  the  Petroleum  (Amendment)  Bill,
 1969,

 (3)  Consideration  and  passing  of  the
 Constitution  (Twenty-Third  Amend-
 ment)  Bill,  1969,  at  3  P.M.  on
 Monday,  the  8th  December,  1969.

 (4)  Consideration  and  passing  of  the
 Monopolies  and  Restrictive  Trade
 Practices  Bill,  +1969,  as  passed  by
 Rajya  Sabha.

 (5)  Discussion  and  voting  on  the  Supple-
 mentary  Demands  for  Grants  (Rail-
 ways)  for  969-70.

 SHRI  RANGA  (Srikakulam)  :  Sir,  I
 would  like  to  suggest  that  between  govern-
 ment  and  yourself  time  should  be  found,
 either  for  a  two-hour  discussion  or  one-hour
 discussion  or  a  Calling  Attention  Notice
 on  the  pitiable  condition  of  our  sugarcane
 growers  resulting  from  accumulated  sugar
 stocks  with  the  mills.  These  stocks  had
 been  built  up  by  the  mills  on  the  orders  of  the
 Government  that  they  should  not  sell  70
 per  cent  of  the  production  and  should  keep
 it  there.  A  large  portion  of  last  year’s
 production  is  still  with  them,  with  the  result
 that  the  price  has  gone  down  from  Rs.  100,
 as  it  used  to  be  last  year,  to  Rs.  70  this  year.

 MR.  SPEAKER :  We  are  going  to  discuss
 it.

 नौ  मधु  लिमये  (मुंगेर)  :  अध्यक्ष  महोदय,
 में  केवल  यह  जानना  चाहता  हूं  कि  क्या  अगले
 सप्ताह  में  या  उसके  बाद  इन  तीन  विषयों
 पर  बहस  करने  का  मौका  मिलेगा?  एक  तो


